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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.200 OF 2014
IN THE MATTER OF:
M.C. Mehta ......... Applicant

Versus
Union of India &Ors.... Respondent

STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF
STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF
DISTRICT GANGA PROTECTION COMMITTEE. ALMORA
UTTARAKHAND THROUGH DISTRICT MAGISTRATE, ALMORA.,

UTTARAKHAND IN_COMPLIANCE _OF ORDER _DATED
05.09.2023 PASSED BY THIS HON'BLE TRIBUNAL IN THE

ABOVEMENTIONED MATTER
PAPER - BOOK
INDEX
Srl  Particulars Pages

f
1. Status Report by way of Affidavit on behalf of District Ganga
Protection Committee, Almora, Uttarakhand through District
Magistrate, Almora, Uttarakhand in compliance of orders 2—15
dated 05.09.2023 passed by this Hon'ble Tribunal in the
abovementioned matter

2. ANNEXURE-1: A true copy of the order dt.05.09.2023 16-26
passed by this Hon'ble Tribunal.

3. ANNEXURE-2: A copy of the Compliance Report alongwith 27_ 5 1
its Annexures.

Filed by:

[KAUSHAL GAUTAM]

Additional Advocate General for the State of Uttarakhand /
Respondent

C-203, LGF,

Defence Colony, N. Delhi-110024

Mobile No. 9811101934

Email- officeofkaushalgautam@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.200 OF 2014
IN THE MATTER OF:
M.C. Mehta ......... Applicant
Versus
Union of India &Ors.... Respondent

=/ STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF

DISTRICT _GANGA_PROTECTION COMMITTEE, ALMORA,
UTTARAKHAND THROUGH DISTRICT MAGISTRATE, ALMORA,
UTTARAKHAND _IN_COMPLIANCE _OF _ORDER_DATED
Notama,  05.09.2023 PASSED BY THIS HON’BLE TRIBUNAL IN THE
ABOVEMENTIONED MATTER

voTAnlAL

|,Vineet Tomar S/o Shri. Ashok Kumar Tomar aged about
36years, presently posted as District Magistrate, Almora, District
Almora, Uttarakhand , do hereby solemnly affirm on oath and state

as under:

1. That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and | am
fully competent to file present Status Report by way of Affidavit
on behalf of District Ganga Protection Committee, Almora,

Uttarakhand through District Magistrate, Aimora, Uttarakhand.

2. That the abovementioned matter was listed on 05.09.2023 before
this Hon’ble Tribunal and after hearing, this Hon’ble Tribunal was
pleased to pass a detailed order, the relevant portion of the same

is quoted below:-

H.Q. Almors (ux.;
Rog.No. 15 (02! 21
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2. The matter relating to Uttarakhand was taken up on
04.09.2023. By the order dated 04. 09.2023, Counsel for the
applicant was permitted to produce city/district-wise
environment issue concerning the pollution of river Ganga in
the State of Uttarakhand in a chart form.

3. Ministry of Water Resources, River Development and
Ganga Rejuvenation has issued the River Ganga
(Rejuvenation, Protection and Management) Authorities order
2016. In terms of clause 53 of the said order, the District
Ganga Protection Committees are to be constituted in each of
the District abetting river Ganga. Clause 54 of the order vest
the power relating to Superintendence, Direction and Control
of District Ganga Committee in National Mission for Ganga.
The functions and powers of District Ganga Committee has
been specified in Clause 55, Clause 56 requires the District
Ganga Committee to nominate the Nodal Officer for the
purpose of achieving the object of the order As per Clause
57, District Ganga Committee is required to prepare its plan
for protection of river Ganga and Clause 58 relates to
preparation of budget and maintenance of accounts. Clause
59 provides for monthly and annual report. The relevant
clauses 53, 54, 55 56 and 57 of the order are reproduced as
under:=X XXXXXXXX

4. A perusal of the above order reveals that proper
machinery has been set up to prevent, control and abatement
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of environmental pollution in River Ganga. The report
submitted by the National Mission for Clean Ganga (NMCG) -
in compliance of order of the Tribunal dated 22.07.2022
reveals that in the main stream of river Ganga in Uttarakhand,
there are 7 Districts and in its tributaries, there are 6 Districts.
Thus, there are total 13 Districts abetting river Ganga or its
tributaries. These Districts are as under:-

Ganga

i. Chamoli

ii. Dehradun

iii. Haridwar

iv. PauriGarhwal
v. Rudraprayag
vi. Tehri

vii. Uttarkashi

Tributaries
viii. Nainital
ix. Almora
x. Pithoragarh
xi. Champawat
Xii. Bageshwar
xiii. Udham Singh Nagar
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5. We have been informed that the requisite Notification
constituting the District Ganga Protection Committee (DGPC)
in terms of Clause 53 of the order have already been issued
and the DGPCs in the State of Uttarakhand were constituted
in the year 2017. Hence, it is the responsibilities of those
DGPCs to carry out the functions which have been entrusted
upon them under the order of 2016. 6 6. Learned Counsel for
the applicant in her written submission filed today has divided
the entire stretch of river Ganga in the State of Uttarakhand in
three parts:- I. Upper Himalayas (from source till Devprayag)
II. Middle range (Devprayag till Rishikesh) IlI.Plains (Rishikesh
to Roorkee) 7. The Counsel for the applicant in her
submissions have raised the following issues relating to the
above three stretches of Ganga and tributaries in the State of
Uttarakhand:-X xxxxxxxx

10. The District Collector is the Ex-Officio Chairman of
the District Ganga Protection Committee. At the first instance,
we call for the report from each of the 13 District Ganga
Protection Committees notified in the State of Uttarakhand, in
respect of the issues which have been pointed out by Counsel
for the applicant and noted above as also in respect of
implementation of the provisions of the 2016 Order Separate
report by each of the 13 District Ganga Protection Committee
set up in the State of Uttarakhand will be submitted within 8
weeks. Counsel for the State of Uttarakhand is directed to
convey this order to the District Collectors of each of the 13

& District Ganga Protection Committee of State of Uttarakhand

\z
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for compliance. Additionally, the Notice be issued by the
Registry of the Tribunal to each of the 13 District Ganga
Protection Committees through their ex-officio Chairman.

11. List this matter on 24.1 1.2023.>

A copy of the order dated 05.09.2023 is annexed hereto and
marked as ANNEXURE-1.

3. That in compliance of the abovementioned directions passed by
this Hon’ble Tribunal, the following steps were taken by the
District Ganga Protection Committee, Almora, as far as District

Almora is concerned: -

H.Q. Almore (U4
RegNo. 15107 w7 =
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Implementation and Compliance Report

St.No. | Key paras of 2016 Implementation of order by District Ganga |
order pertaining to | Committee

District Ganga
L Committee’s J
1 53. Constitution of (1)In exercise of power conferred by sub-
District Ganga sections (1) and (3) of Environment
Protection Protection Act 1986 and para 53 of the
Committees 2016 order, Central Government

constituted District Ganga Protection
‘ Committee in District Almoral vide order

S.O. 3421(E) dated 23August 2021.
(Annexure — 2-(01))

(2) The constitution of District Ganga
‘ Protection committee has been done as
per para 53(2) of the 2016 order with
District Magistrate as Chairperson, ex-
officio members  and nominated
members.(Annexure-2-(02))

(3) District Ganga Committees have been
meeting regularly since the constitution of
DGPCs in 2017. More than 18 DGC
meetings have been convened and
various aspect of control, abatement and
management of pollution in river Ganga
and its tributaries have been discussed in
holistic manner. All the minutes of the
meetings held under DGC till date have
been uploaded on the website.

(4) As per directions given by NMCG, District
Ganga Committee, District Almora has
been conducting their Monthly, Mandated,
Monitored, Minutes meetings  (4M
meeting) with the minutes uploaded on
digital dashboard - Ganga District

performance monitoring system
(GDPMS).
54. The superintendence, direction and control

Superintendence,
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direction, and control
of District Ganga
Committee

of the management of the District Ganga |
Committee is being exercised by National
Mission for Clean Ganga through State
Programme Management Group (SPMG),
NamamiGange, Dehradun Uttarakhand.
Meetings of Supervisory Committee and
Executive Committee with Chairman of
DGCs and representatives of different
departments have been regularly convened
under the Chairmanship of Chief Secretary,
Uttarakhand and Principal Secretary, Forest
and Environment, Govt of Uttarakhand.

55.  Function and
powers of District
Ganga Committees.

1- Every district Ganga Committee shall
discharge functions and exercise powers for
rejuvenation, protection, restoration and
rehabilitation of river Ganga and its
tributaries.

2-ldentifying activities which may be threats
in the area of specified District abutting the
river Ganga for protection of river Ganga and
its tributaries or its River bed and making a
plan for remedial action and take remedial
action in respect thereof:

3-Taking remedial action at its own end for
protection of river Ganga and its tributaries
or its River bed abutting in the specified
District.

4- In the event of its inability to take remedial
action, reporting to the National Mission for
Clean Ganga and concerned state
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Government, the State Ganga Committee |
as the case may be, for issue of direction for
protection of River Ganga and to formulate

appropriate  management or remedial

actions.

S-Taking suitable administrative and other
measures, to give effect to the provisions of
this order so as to prevent the environmental
pollution in the river Ganga and its
tributaries, not being inconsistent with the
provisions of this Order, or any law for the
time being in force.

6-In case the District Ganga Committee is of
the opinion that any contravention has been
made of any other law for the time being in
force or in respect of provisions of this order,
it shall take appropriate action in accordance
with the law for the time being in force.

7-The district Ganga committee shall take all
the such emergency measures as specified
in paragraph 7. (Annexure -2-(01))

All the minutes of the meetings held under
DGC till date have been attached with the
report in — (Annexure-2-(03))

56. Designation of
Nodal Officer.

District Ganga Committee through Chairman,
DGC has nominated as Nodal Officer for the
purposes of this Order —

(@)Under Almora district, the Gram Pradhan
of all the villages adjacent to the tributaries of

river Ganga are nominated as nodal officers.
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And

(b) Chairman of Nagar Panchayat
Bhikyasen/Chukhutiya are nominated as
nodal officers for the municipal areas.

The nodal officers have been entrusted with
responsibilities as per para 56 of 2016 order.
It includes responsibilities and power to take
measures to prevent the pollution of River
Ganga and its tributaries and take remedial
action for protection of River Ganga and its
tributaries or their River bed abutting in such
village or other area. He/she shall report the
violation of this Order to the Chairperson of
the District Ganga Committee for remedial
action. (Annexure-H)

57. Preparation of
plans.

As per directions of NMCG and State
Programme Management Group,
NamamiGange, a tributary wise
plan/presentation has been prepared by
DGC and submitted to SPMG, (Annexure-l)

10
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Report on issues raised by the Applicant

legacy waste.

Sr. | Cities/ Panchayats Issues raised pertaining to | Action

No. the District Aimora taken/initiated

1 Tributary cities Tributaries cities — | Report was
i- Almora industrial and municipal /| obtained from

various municipal
odies(Nagar

panchayat
Dwarahat, Nagar
panchayat
Bhikiyasen,
Nagar Palika
Parishad
Ranikhet
Chininaula). As
par information,
the legacy waste
as present is
zero. As per
information
received from
Nagar Palika
Parishad
Almora, for
disposal of

municipality and
legacy waste, a
detailed project
report has been
sent to directed,
urban
development
directorate vide
letter 1553/30-
1(2022-2023)
dated on 16 Nov,
2022.
There
STP

is one
plant at
Bakh, Almora
having capacity
of 2 MLD.

(Annexure -2
A,B,C,D,EE1E2)
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Almora also  witness Report was

mining issues. obtained from
Deputy Director
Mining
Department.

At present no
mining patta near
river has been
allotted /
sanctioned. Also
at present no
mining  lot s
operational in the
entire district. To
control and stop
illegal mining,
transport and
storage, there is
district level team
consisting of
revenue
department,
mining
department and
police
department.  In
the year of 2023-
24 toatal penalty
of Rs.
15,82,681.00 and
total recovery of
Rs.9,79,524.00
has been made.
For any new
proposal
regarding mining
DGC will give
look into it to
ensure that no
pollution of river

occurs.
(Annexure F.)
3 Agriculture run- off: | Report was
1 h\ Agriculture obtained  from

practice on the | chief Agriculture
river bank may |officer  Almora.

M

2
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have considerable
impact on
contribution of
pesticide residues
such as total
endosulfan,

Dieldrin and DDT.

There is |
negligible use of
chemical

pesticide and
majority of
agriculture
practices  being
done in a
traditional and
natural form.
Endosulfan,

Dieldrin and DDT
each in the list of
restricted

chemical and use
and sale these

chemical is
prohibited. At
present
prohibited
chemicals are not
being used in

Almora district.
(Annexure G)

The detailed Compliance Report by District Ganga Protection

Committee, Almora, Uttarakhand, along with Annexures, is

annexed hereto and marked as ANNEXURE-2( Annexure A, B,

C.D E E1.E2F, G).

. In view of the facts and circumstances as explained

hereinabove sincere efforts are taken by the District Ganga

13
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Protection Committee, District Almora, in compliance of the
directions passed by this Hon'ble Tribunal, the same may
kindly be accepted by this Hon'ble Tribunal and the deponent
hereby undertakes to comply with every direction passed by

this Hon'ble Tribunal.

Y
/DEPON ENT

14
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VERIFICATION

|, the deponent above named do hereby verify and say that
the contents of my above Status report by way of affidavit are true
and correct to my knowledge based on record, no part of it is false
and nothing material has been concealed there from. The legal
submissions are further true as per legal advice received and

believed to be truS:and correct.
' i

] i /IKONENT

s ~ Verified by me at Almora, Uttarakhand on this 21mday of
i il November, 2023.
Ic) M%&M%
. Ao

M lmaa. /4
£ Uten nal nnf;.n.\z.é.)qeitrﬁmﬁ b . A 0
hr. deponent identified bym MEk..d-*A .

swom and verified the contents o
nis Afficavit at............ A}WIA&
i ')n"z"z" =23 ,?'.an.pm:'an-—

Kundan Singh Bhanaats
Narary HQ Almora (L W3 [KAUSHAL GAUTAM]
Additional Advocate General for the State of Uttarakhand /

Respondent

C-203, LGF,

Defence Colony, N. Delhi-110024

Mobile No. 9811101934

Email- officeofkaushalgautam@gmail.com

15



ANNEXF4H 89

Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(BY HYBRID MODE)
Original Application No. 200/2014
(C.W.P. No. 3727/1985)
(I.A. No. 340/2022)
M.C. Mehta Applicant

Versus

Union of India & Ors. Respondent(s)
Date of hearing: 05.09.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Katyayni, Adv. for Applicant

Respondent: Mr. Gigi C. George, Adv. for NMCG
Mr. Rahul Verma, AAG for the State of Uttarakhand & SIDCUL
Mr. Mukesh Verma, Adv. for UKPCB

ORDER

1. This Original Application, registered after transfer of the CWP No.
2737/1985 from the Hon’ble Supreme Court, involves the issue of
prevention, control and abatement of pollution of river Ganga. The Tribunal
vide order dated 28.08.2023, had expressed that the matter will be heard
State-wise/city-wise involving the State of Uttarakhand, Uttar Pradesh,

Bihar, Jharkhand and West Bengal.

2. The matter relating to Uttarakhand was taken up on 04.09.2023. By
the order dated 04.09.2023, Counsel for the applicant was permitted to
produce city/district-wise environment issue concerning the pollution of

river Ganga in the State of Uttarakhand in a chart form.

16
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3. Ministry of Water Resources, River Development and Ganga
Rejuvenation has issued the River Ganga (Rejuvenation, Protection and
Management) Authorities order 2016. In terms of clause 53 of the said
order, the District Ganga Protection Committees are to be constituted in
each of the District abetting river Ganga. Clause 54 of the order vest the
power relating to Superintendence, Direction and Control of District Ganga
Committee in National Mission for Ganga. The functions and powers of
District Ganga Committee has been specified in Clause 55. Clause 56
requires the District Ganga Committee to nominate the Nodal Officer for
the purpose of achieving the object of the order. As per Clause 57, District
Ganga Committee is required to prepare its plan for protection of river
Ganga and Clause 58 relates to preparation of budget and maintenance of
accounts. Clause 59 provides for monthly and annual report. The relevant

clauses 53, 54, 55, 56 and 57 of the order are reproduced as under:-

“53.  Constitution of District Ganga Protection Committees.- (1) The
Central Government shall immediately after the commencement of this
Order, in consultation with concerned State Ganga Committee, by
notification constitute, in every specified District abutting River Ganga
and its tributaries in the States mentioned in paragraph 2, the “District
Ganga Committees” for the prevention, control and abatement of
environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of
the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-officio;

(b) not more than two nominated representatives from Municipalities and
Gram Panchayats of the specified District nominated by the State
Government. - Members;

(c) one representative each of the Public Works, Irrigation, Public Health
Engineering, and Rural Drinking Water Departments, and State Pollution
Control Board working in the specified District abutting River Ganga to be
nominated by the District Collector - Member, ex-officio;

d) two environmentalists associated with River Ganga protection activities
and one representative of local industry association in the specified District
to be nominated by the District Collector - Members,;

17
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(e) one Divisional Forest Officer of the specified District - Member, ex-officio

(f) one District official to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson of the District
Ganga Committee and the Divisional Forest Officer shall be the
Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at
such places as the Chairperson of that Committee may decide and
exercise such powers and functions as may be conferred under this
Order: Provided that at least one meeting of the District Ganga
Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in
writing thereof to the Central Government or to the District Collector
concerned, as the case may be, and shall cease to be a member on his
resignation being accepted by the Government or the District Collector
concerned, as the case may be.”

54. Superintendence, direction and control of District Ganga
Committee.- The superintendence, direction and control of the
management of the District Ganga Committee (including financial and
administrative matters) shall, notwithstanding anything contained in
this Order, vest in the National Mission for Clean Ganga which may
be exercised by it either directly or through the State Ganga Committee
or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1)
Every District Ganga Committee shall discharge functions and
exercise powers for rejuvenation, protection, restoration and
rehabilitation of River Ganga and its tributaries in each specified
District as laid out in paragraph 6 and 7 as per the principles specified
in paragraph 4.

(2) In particular, and without prejudice to the generality of the
provisions of sub-paragraph (1) for rejuvenation and protection and
restoration or rehabilitation of degraded areas abutting River Ganga
and its tributaries and subject to other provisions of this Order and
rules made thereunder, every District Ganga Committee shall have the
following powers and functions in relation to River Ganga and its
tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of
specified District abutting the River Ganga for protection of River
Ganga and its tributaries or its River bed and making a plan for
remedial action and take remedial action in respect thereof;

(b) taking remedial action at its own end for protection of River
Ganga and its tributaries or its River bed abutting in the specified
District (excluding enforcement of the provisions of this Order.

(c) in the event of its inability to take remedial action, reporting
(electronically as well as by sending written communication in hard
copy) to the National Mission for Clean Ganga and concerned State

18
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Government, the State Ganga Committee, as the case may be, for
issue of direction for protection of River Ganga and to formulate
appropriate management or remedial actions.

(d)  taking suitable administrative and other measures, to give
effect to the provisions of this Order so as to prevent the environmental
pollution in the River Ganga and its tributaries, not being inconsistent
with the provisions of this Order, or any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any
contravention has been made of any other law for the time being in
force or in respect of provisions of this Order, it shall take appropriate
action in accordance with the law for the time being in force.

(4) The District Ganga Committee shall take all such emergency
measures as specified in paragraph 7.

56. Designation of Nodal Officer.-

(1) Every District Ganga Committee shall nominate as Nodal Officer
for the purposes of this Order —

(a) the Sarpanch of Gram Sabha of every village in the areas abutting
the River Ganga and its tributaries;

(b) in case of an area, not being village abutting the River Ganga, the
Chairperson of Municipality Planning Committee or Metropolitan
Planning Committee or Chairperson of any local authority, as the
Chairperson of the District Ganga Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take
measures to prevent the pollution of River Ganga and its tributaries
and take remedial action for protection of River Ganga and its
tributaries or their River bed abutting in such village or other area, as
the case may be, of which he is the Nodal Officer and in case of his
failure to do so, he shall report the violation of this Order to the
Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson
of the District Ganga Committee shall take remedial action for
protection of River Ganga or its River bed abutting the specified
District.

57. Preparation of plans.-

(1)  Every District Ganga Committee shall prepare its plan for
protection of River Ganga and its tributaries and their River bed
abutting the specified District and submit the same to the National
Mission for Clean Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be
undertaken by the District Ganga Committee for protection, control
and abatement of environmental pollution in River Ganga and its
tributaries and their River Bed area abutting the specified District
which may be recommended by the State Government, State Ganga
Committees, the National Mission for Clean Ganga, any other

4
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authority or Board and the expenditure involved for such plan and
time within which such activities shall be completed.”

4. A perusal of the above order reveals that proper machinery has been
set up to prevent, control and abatement of environmental pollution in
River Ganga. The report submitted by the National Mission for Clean
Ganga (NMCG) in compliance of order of the Tribunal dated 22.07.2022
reveals that in the main stream of river Ganga in Uttarakhand, there are 7
Districts and in its tributaries, there are 6 Districts. Thus, there are total
13 Districts abetting river Ganga or its tributaries. These Districts are as
under:-
Ganga

i.  Chamoli
ii. Dehradun
iii. Haridwar
iv.  Pauri Garhwal
v. Rudraprayag
vi. Tehri

vii. Uttarkashi
Tributaries

viii.  Nainital
ix. Almora
x. Pithoragarh
xi. Champawat
xii. Bageshwar

xiii. = Udham Singh Nagar

S. We have been informed that the requisite Notification constituting
the District Ganga Protection Committee (DGPC) in terms of Clause 53 of
the order have already been issued and the DGPCs in the State of
Uttarakhand were constituted in the year 2017. Hence, it is the
responsibilities of those DGPCs to carry out the functions which have been

entrusted upon them under the order of 2016.

20
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6. Learned Counsel for the applicant in her written submission filed

today has divided the entire stretch of river Ganga in the State of

Uttarakhand in three parts:-

I. Upper Himalayas (from source till Devprayag)

II. Middle range (Devprayag till Rishikesh)

III. Plains (Rishikesh to Roorkee)

7. The Counsel for the applicant in her submissions have rasied the

following issues relating to the above three stretches of Ganga and

tributaries in the State of Uttarakhand:-

UPPER HIMALAYAS (from source till Devprayag)

Cities / Panchayats

Issues

Bhagirathi Basin
i. Chirbasa
ii. Gangotri
iii. Dharali
iv. Harshil
v. Dharasu
vi. Uttarkashi
vii. Ghanshali
viil. Narendra

Nagar
iX. Tehri

1. Receding glaciers which serves as the main source of fresh
water supply for the Himalayan Rivers and their tributaries.
Glacier retreat will directly impact- Food security, water security
and energy security of the Northern part of the country.

2. Unregulated Tourism leads to traffic congestion, inadequate
MSW waste management (plastic is a menace), sewage, faulty
construction, loss of biodiversity and water resources as well.

Gangotri-

Scientists from Wadia Institute of Himalayan Geology, (WIHG),
an autonomous institution under Department of Science &
Technology, in a study conducted at Chirbasa station near
Gangotri Glacier, for the Year 2016, found that black carbon
(BC) concentration in this region has changed drastically during
summer.

Black carbon is emitted as a result of incomplete combustion of
fossil fuels, the use of brick kilns, household cooking with
firewood and the burning of animal dung and coal briquettes. The
combustion of fossil fuels in motor vehicles and aircrafts also
contributes to the emission of black carbon.

It was revealed by investigating the occasional high values of
black carbon extricated, that the seasonal cycle of increase was
significantly influenced by the emissions resulting from
agriculture burning (in western part of the country), forest fires

21
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Cities / Panchayats

Issues

(along the Himalayan slopes) in summer, and to some extent by
the contribution from long-range transport of pollutants in
winter, depending the prevailing meteorological conditions.

(As reported by WIHG, Ministry of Science & Tech, March 2020, PIB)

3. Ecological Flow not maintained at the upper stretches of River
basins owing to Dams/ weirs/ barrages and erratic rainfall
patterns and drying of natural springs.

Deforestation may also be a reason for drying up of small/ local
streams.

4. Sewage from Hotels/ dharmshalas and residences has
increased with the high tourist footfall in these areas.

5. Agricultural run- off and contamination of Rivers and streams
with pesticides and other chemicals.

6. Narendra Nagar and Tehri- MSW disposal and legacy waste.

Alaknanda Basin
I. Mana village
ii. Badrinath
iii. Govindghat
iv. Vishnuprayag
v. Joshimath
vi. Pipalkoti
vii. Chamoli

viil. Gopeshwar

ix. Nandprayag
X. Kaleshwar
xi. Karnprayag

xii. Gauchar

Xiii. Rudrapraya
g

Xiv. Srinagar

xv. Kirtinagar

1. Untapped Sewage
2. Municipal solid waste

3. High Tourist influx at all Prayags and Badrinath temple,
leading to pollution (same as mentioned above)

4. Joshimath and Chamoli- are experiencing serious landslides
and land subsidence problems. State government had to evacuate
many villages owing to land sinking.

5. Srinagar- River Alaknanda runs dry during lean season (after
the HEP)

Sand mining at riverbed is also very rampant and unregulated
(impacting river ecology, ground water in long run and
availability of resource for inter- generational usage).

6. Agricultural run- off and contamination of Rivers and streams
with pesticides and other chemicals.

Mandakini Basin
i. Kedarnath
ii. Sonprayag
iii. Phata
iv. Ukhimath
v. Augustmuni

High tourist footfall at Kedarnath and sonprayag.

MSW disposal- burning of waste (dumping in the valley)
Sewage disposal

Plastic waste and bottles

Donkey/ horse dung disposed in the valley

© g & w NP

Floods/ landslides and avalanche- indicative of fragility of
the region.

\‘

. Phata- Landslide zone, unstable slope.

Yamuna Basin
i. Badkot

1. Mostly clean at Yamunotri.
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Cities / Panchayats Issues

ii. Naugaon 2. STP needed for towns/ panchayats with hotels and commercial
iii. Nainbagh buildings.

V. V'kasnaf?af 3. MSW disposal needed

v. Dhakrani

MIDDLE RANGE (Devprayag till Rishikesh)

Tributary cities

i Almora
ii. Haldwani
iii. Kashipur
iv. Sitarganj

Cities/Panchayats Issues
Ganga Basin 1. Devprayag- Sewage/ FC.
i.Devprayag Status of STP operating and proposed.
ii.Kaudiyala
iii. Singtali
lv.  Byasi 2. Kaudiyala- Rishikesh: lots of hotels, tourists and related
v.Shivpuri footprints, eg solid waste and sewage.
vi.Rishikesh

Rishikesh also has SIDC Industrial Estate at Muni ki Reti.

Tributaries cities- industrial and municipal/ legacy waste.
Almora also witnesses mining issues.

Agricultural run- off: Agricultural practices on the river bank
may have considerable impact on contribution of pesticide
residues such as total Endosulfan, Dieldrin and DDT.

I11.  PLAINS (Rishikesh to Roorkee)

Cities/Panchayats

Issues

ii.
iii. Roorkie

Ganga Basin

Dehradun
Haridwar

1. Forest fires

2. water scarcity

3. sewage

4. MSW disposal

5. construction demolition waste
6. Industrial effluent discharge
7. Legacy waste

8. water consumption and waste water generation by Industries/
STPs and CETPs.

9. Mining
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Yamuna Basin 1. Sewage
i. Dehradun 2. Industrial effluent discharge
3. MSW disposal

4. Assan river sand mining

8. The written submission also discloses the list of drains in Ganga

River Rejuveation in Uttarakhand which is as under:-

LIST OF DRAINS IN GANGA RIVER REGION

Uttarkashi & 1. Storm Water Drain Uttarkashi

Devpraya
prayag 2. Kodia nala Devprayag

Rishikesh 3. Triveni Drain/ Saraswati Nala
4. Rambha River

5. Lakkar Ghat STP Drain

6. IDPL- STP Drain

7. Swarg Ashram STP Drain

8. Gadhi Shyampur Drain

Haridwar 9. Jagjeetpur STP Drain
10. Kassavan Drain
11. Pandey wala Drain

12. Matri Sadan Drain

Laksar 13. Laksar Drain

Dehradun

https://cpcb.nic.in/'wgm/pollution-assessment-ganga-2013.pdf

9. According to the information catered by the applicant, following

industrial estates have been set up in the Ganga basin:

INDUSTRIAL ESTATE IN GANGA BASIN
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Integrated Industrial

SIDCUL Private Industrial Estate
Estate

e Integrated Industrial Estate, | ¢ SIDC, Tatasu Mazadi, | ¢ Dev Bhoomi Industrial

I1E Haridwar Karnaprayag Estate, Bantakhedi,
. . . . Roorkee.
e Integrated Industrial Estate, | ¢ SIDC, Muni Ki Reti
Pantnagar (Rishikesh) e M/S Omega Industrial
e Integrated Industrial Estate, | ¢ SIDC, Selaqui (Dehradun) E?:rt](iaéul?abhora, Anatmali,
Kotdwar e Textile Park, Kashipur . | .
o Integrated Industrial Estate ’ y Ralpur. Co-operfatlve
' | o« SIDC Kashipur Industrial Area, Raipur-

Dehradun (IT Park)

e Integrated Industrial Estate,
Selaqui (Pharma City)

Bhagwanpur, Roorkee.

e M/S Mool Chand Industrial
Estate PVt. Ltd,

e M/S Gangapur Kashipur
Industrial Area, Kashipur.

e S|DC-Haridwar-Site-I|

e Integrated Industrial Estate,
Kashipur (Escort Farm)

e Integrated Industrial Estate,

Sitarganj Phase 11 e M/S Rajpur-Bhagwanpur

Industrial Area,
Bhagwanpur, Roorkee.

e M/S Sara Industrial Estates
Ltd. Shankarpur-
Hukmatpur, Dehradun
(Joint venture between IEL

and SIIDCUL).
INDUSTRIAL & CETP PROFILE
Total Number of Industries, 2023 Total CETPs, 2023
12728 3 CETPs-
(890 water polluting) 1 CETP Pantnagar & 1 CETP US Nagar- non-
compliant.

10. The District Collector is the Ex-Officio Chairman of the District
Ganga Protection Committee. At the first instance, we call for the report
from each of the 13 District Ganga Protection Committees notified in the
State of Uttarakhand, in respect of the issues which have been pointed out
by Counsel for the applicant and noted above as also in respect of
implementation of the provisions of the 2016 Order. Separate report by
each of the 13 District Ganga Protection Committee set up in the State of
Uttarakhand will be submitted within 8 weeks. Counsel for the State of
Uttarakhand is directed to convey this order to the District Collectors of

each of the 13 District Ganga Protection Committee of State of Uttarakhand

10
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for compliance. Additionally, the Notice be issued by the Registry of the
Tribunal to each of the 13 District Ganga Protection Committees through

their ex-officio Chairman.

11. List this matter on 24.11.2023.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
September 05, 2023
Original Application No. 200/2014
(C.W.P. No. 3727/1985)
(I.A. No. 340/2022)
SN

11

26



24700

ANNEXURE-2

COMPLIANCE REPORT ON BEHALF OF
DISTRICT GANGA ACTION COMMITTEE,
DISTRICT ALMORA
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1 Area-1.086 million sq.km (26.2%)

2. 60% Population of India
3. B0% Rivers are Non-Glacial Fed
4. 20% Rivers are Glacial Fed
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JadE vg gfdsy & forv ywarfdd &g

1- Aazadi ka Amrit Mahotsav 2.0 Special Campaign Mission LiFE.

2- Swachhata Pakhwada.
3- Ganga Utsav.

4- Swachhta Hi Seva .

5- Yoga Diwas.

6- Marking of all the Naulas which directly fall into  Kosi/Ramganga
river.

7- Setting up of new STPs at certain places. \(K‘ -
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